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Judgement

Pasayat, C.]J.—Heard.

2. Challenge in this application u/s 41 of the Kerala General Sales Tax Act, 1963
(in short "the Act") is to the rejection of the appeal filed by the assessee by the
Kerala Sales Tax Appellate Tribunal, Additional Bench, Ernakulam (in short "the
Tribunal").

3. Appeal filed for the assessment year 1994-95 was dismissed on the ground
that the first appeal filed before the appellate authority had been rightly rejected
as admitted tax had not been paid. It is not in dispute that the admitted tax had
not been paid. The reason for which admitted tax could not be paid had already
been indicated by the assessee. Subsequently admitted tax has been paid.
Considering the same we feel that this is a fit case where appeal should be
admitted by the first appellate authority for disposal on merits, if the appeal is
otherwise free from defects..

T.R.C. is disposed of as indicated above.
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